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Allocation of PL-480 Funds to Foreign
Banks

4524, SHRI JYOTIRMOY BASU:
SHRI SATYA NARAIN SINGH:

Will the Minister of FINANCE be pleased
to state:

(a) the amount which has been given to
the foreign banking companies from PL-
480 funds during the last thres years;

(b) the namus of these banks; and
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(c) the amount given to each of them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (c). The U.S. Government
keeps some of its PL-480 rupee funds in time
deposits with the three American banks in
India. In addition, it has used the services
of these banks for Cooley loan disburse-
ments and for operating current accounts.
The net increase in the U.S. rupee balances in
these banks during the three years ending
December, 1969 was Rs. 20.87 crores, as
per details below;

(Rs. crores)

First National ~ American  Bank of Total
City Bank Express America
Balances at the end
of December, 1966: 25.66 7.90 927 42,83
Change during three years
1967, 1968 & 1969: (—) 2.58 (+) 12.85  (4) 10.60 (+) 20.87
Balances at the end of
December, 1969 : 23.08 20.75 19.87 63.70
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RE. CALLING ATTENTION NOTICE
AND MOTION UNDER RULE 377

(Query)

SHRI NITIRAJ SINGH CHAUDHARY
(Hoshangabad): Sir, 1 want to raise a
matter of very urgent public importance. The
Constitution has been flouted.
(Interruptions) :

MR. SPEAKER: 1 have not received
any notice from him.
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bSHR.I HEM BARUA (Mangaldai):
Sir, 1 have given notice of an adjournment
motion on the break down of the Constitu-
tion. + (Interruptions)
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SHRI HEM BARUA: In every State
there is the same political pattern between
the Chief Ministers and the State Governors
regarding the State Legislature. I want to
focus the attention of the House on this
question,  All over the country there is a
similar pattern.  The Chief Minister advises
the Governor 1o follow a particular course
of action in an arbitrary manner and the
Governor accepts that  advice. ., . ,
(Interruptions)
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MR. SPEAKER: Unless 1 receive a
rcgular notice. . (Interruptions)

SHRI HEM BARUA: Without transact-
ing the regular business the Assembly was
adjourned. Tomorrow this may happen with
the Union Parliament also, who knows?
And you are presiding over it,
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SHRI UMANATH (Pudukkottai): Sir,
You have referred to the calling-attention so
far as Gujarat is concerned but Shri Madhu
Limaye's question was not limited to a
particular Assembly; it was a wider question.
Now a trend is developing where the Assem-
blies are being adjourned abruptly to protect
somehow the Governments and the ruling
parties there. He has raised the question of
discussion of this trend. So far as I am con-
cerned, Parliament should not encroach upon
the rights of State Assemblies: in fact we
wanted to give more rights to them. But
here a particular trend is developing of sudden
abrupt adjournment despite the programme
announced as a modus operandi 1o save some
how the government in power and to avoid
facing the Assembly.

SHR1 RANGA (Srikakulam): Sir, now
that it is being raised as a kind of a general
question between the State Assemblies and
Parliament, I am certainly not in agreement
with the stand taken by my hon. friends here,
namely, that just becausc they discover
‘some kind of a general trend developing all
over India, this Parliament should begin to
sit in judgment over that kind of trend in
‘the State Assemblies and begin to give direc-
tions. 1 think, it is entirely beyond the pale
orF our own authority and would be going
against the federal structure and the federal
relations that should subsist between this
Parliament and the Legislatures. They are
-also elected bodies. We are an elected body
and we must learn our own limitations
before we begin to think of dictating to them.

SHRI JYOTIRMOY BASU (Diamond
Harbour): 1 gave a calling attention notice
about the Andaman Islands, There is a serious
agitation going on in those far away islands.
There have been four cases of hunger strike.
We must know what is happening there.
Therefore would you ask the Home Minis-
ter 1o make a statement ?

MR. SPEAKER: That is not before the
Hovuse.

SHRI1 J. M. BISWAS (Bankura):
mitted @ notice under  rule 197,
{Unierruption)
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SHRI HEM BARUA: We find a simi-
lar pattern all over the country as to how
democracy had been slaughtered in the
States. In Gujarat the Assembly was ad-
journed at the sweet will of the Speaker and
the Chief Minister as far as 1 know. He
advised the Speaker and the Speaker, un-
fortunately, was listening too much to the
advice of the Governor and the Chief Minis-
ter. It might so happen here also. Therefore,
this should be discussed.

MR. SPEAKER: 1 have received this
motion under rule 377 and have not had
much time to consider it. 1t came to me just
while 1 was sitting here during the Question
Hour. That too is rather unreasonable. That
is one thing. Also, if you are worried about
the trend in the country, 1 am worried about
the trend this Lok Sabha is developing.
Every little thing we arrogate to ourselves,
1 request you kindly to avoid it. | am going
to study it again.

If 1 allow this discussion, vou will be
discussing the Speaker's conduct, his ruling
and everything. We are  not entitled to
discuss all that. Papers to be laid.
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SHRI HEM BARUA: This is not a

little matter; this is a very serious matter.
(Interruptions)
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PAFERS LAID ON THE TABLE

NOTIFICATIONS UNDER ESsENTIAL Commo-
mimies Act, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
{SHRI D. R. CHAVAN): I beg to lay on
the Table:

{1) A copy each of the following Noti-
fications under sub-section (6) of
section 3 of the Essential Commodi-
ties Act, 1951:—

(i) The Kerosene (Fixation of Ceil-
ing Prices) Amendment Order,
1970, published in Notifica-
tion No. G. §. R. 336 in
Gazette of India dated the Ist
March, 1970.

{ii) The Kerosene (Fixation of
Ceiling Prices) Second Amend-
ment Order, 1970, published in
Notification No. G.S.R. 391
in Gazette of India dated the
2nd March, 1970.

[Placed in Library. See No. LT-3007/70.)

(2) A copy of the Annual Report of
the Oil and Natural Gas Commis-
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sion for the year 1967-68 together
with the Auditsd Accounts under
sub-section (3) of section 23 read
with sub-section (4) of section 22
of the Oil and Natural Gas Com-
mission Act, 1959.

(3) A copy of the Annual Report of
the Hydrocarbons India Private
Limited, New Delhi, for the 1967
together with the Audited Accounts.

(d4) A copy of the Review by the Govern-
ment on the Reports of the Oil
and Natural Gas Commission and
the Hydrocarbons India Private
Limited for the period 1st January,
1967 to 31st December, 1967.

(5) A statement showing reasons for
delay in laying the Reports men-
tioned at items (2) and (3) above.

|Placed in
3008/70].

Library. See Wo. LT-

REPORT OF COMMISSIONER FOR SCHEDULED
CASTES AND SCHEDULED Trisms, 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
I beg to lay on the Tatle a copy of the
Report of the Commissioner for Scheduled
Castes and Scheduled Tribes for the year
1968-69. Vols. I and IT under article 338(2)
of the Constitution. [Placed in Library. See
No. LT-3009/70].

NOTIFICATIONS UNDER BANKING COMPANILS
AcT, WEALTH TAX AcT, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): 1 beg to lay on the Table—

(1) A copy of Notification No. 8. 0. 732
published in Gazette of India dated
the 28th February, 1970 containing
scheme for the amalgamation of
the National Bank ol Lahoe
Limited, Delhi, with the State
Bank of India, under sub-secton
(11) of section 45 of the Banking



